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3 IA/746/1B/2020 in I1A/745/1B/2020 in IBA/765A/2019
4 IA/745/1B/2020 in IBA/765A/2019

ORDER
Learned Authorized Representative for RP Mr. Ramakrishnan Sadhasivan is

present through video conferencing mode.

This is an Application (1A/746/1B/2020) seeking for early hearing of the main
Application (IA/745/1B/2020) which is seeking for liquidation of the Corporate Debtor.
In view of the urgency expressed in the IA/746/IB/2020, this Application stands
Allowed.

In relation to 1A/745/1B/2020, Learned A.R. for the RP represents that even
though a Resolution Plan was received from the end of the Corporate Debtor itself
being an MSME, however, the same was rejected by the sole member of the CoC
and also recommended for liquidation by the CoC in its 7 meeting held on
31.08.2020.

We are of the view that since the concemed Resolution Plan has been
received from the end of the Corporate Debtor itself being an MSME notice to be
issued to the Resolution Applicant for which next date of hearing is fixed on
02.11.2020.

The Resolution Professional is also directed to file a copy of the Resolution
Plan as received from the end of the Corporate Debtor seeking for resolution of its
insolvency. Let the same be done within a period of two weeks from today. It is
further directed that notice to be given to the Resolution Applicant within one week
from todﬂ stating the next date of hearing. Post this matter on 02.11.2020.
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